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#  Passep py o foUNCIL OF INDIA.

( Recewed the assent ral-on the 2nd August 1860. )

TN

of ithe

g o 1 E IO o
An Act relating to the Tramsportation of Convicts.

‘WHEREAS it 1S expedient t0 prOvideéthat convicted offenders sentenced
to transportation’shall %be _transported to such places only
Preamble. as the GoverndpGeheré;l of India in Council shall appoint ;
Tt is enacted as 1’:follows‘§§,:~—~.
& o e
A
1. Trom and after the passing of thés Act, whencver any person con-
Place of transportation victed of an offence whi%_ch 1s punishable with transporta-
ot o bo specified in sen- tion shall be sentenced by any Court within the British
Territories in India to be transported, such Court shall
not in its sentence specify the place to which such person shall be sent for the
purpose of undergoing the sentence of transportation.

11. Tt shall be lawful for the Governor-General of India in Council
Govemor-General in from time to time to appoint a place or places within the
Council to appoint & . . . . . i I
placo or places. British Territories in India to which persons sentenced
to transportation shall be sent: and the local Government of the Pre-
Loeal Goverment to Sidency or place in  which such persons shall have
direct removal of persons Yooy gentenced, or some Officer duly authorized by the

sentenced to such place ) )
or places. local Government, shall give orders for thelr removal

to the place or places so appointed.

ITI. 1In every casein whicha sentence of transportation is passed,
Provision for intor the person upon whom such sentence 1s passed, until he
mediste oustoly. is transported, shall be: dealt with in the same manner
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prisonment.

IV. When sentence of transportatlon shall be passed on a person
Execution of sentences already undergomrr transportamon under a sentence pre-
of transportation passed
on persons already wn.  ViOUsly passed for another offence, it shall not be neces-
dergoing transportation . i 3 N
dergomng va,f,u,, son.  Sary for the Government to order the remcval of such per-
tence. . . . . ‘ )
mee son from the place in which he is so undergoing transpor-

tation.

V. Nothing in this Act shall affect the provisions of Act XXIV of
' 1855 (to substitute penal servitude for the punishment of
transportation in respect of Luropean and Awmerican
Conyicts, and to amend the Law relating to the removal of such Convicts), or
the provisions of any Act of Parliament passed in the United Kingdom of
Great Britain and Ireland for punishing mutiny and desertion.
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